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Raid Con ctNi 0 in ' ast SI Month 

318. SHRI BALASAHEB VIKHE 
PATJL : Wi)) .be Minister of 
FINANCE be pleased to state the 
number of raids conduted during the 
last six months against (i) firms, (H) 
film actors/actresses and (iii) industria-
Ji~ts indic ting their p rticulars along .. 
with undisclosed asset found and the 
progre of each ca e ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINAN E 
(SHRI JANARDHAN POOJARY): 
During the pedod 1.9.1984 to 28.2.1985. 
Income-tax Department conducted 2091 
searches resulting in seizure of 
prime-facie unaccounted assets valued 
at Rs. 12.42 crores approximately. 

Having regard to large number of 
cases. it is not practicable to give 
dotai) of a)) the ca es. However, if 
th Hon'ble Memb r dire t have 
inrormation about a particular ca I 
search, the arne can be furn; bed. 

Vatlue of Acts 'iz d 

319. SARI BALASAHEB VIKH 
PATI WjJl the Minister of 
Fl ANCE be pJea d to state: 

(a) the total va lue of as ests sized 
durin thE la t three yeal' fJ om aU 
accounts; 

(b) whether some part of these as ets 
have b en returned to their owners; 

(c) jf '0, their quantum and reasons 
therefor ; and 

(d) the manner in which Govern-
ment i utilizing of propose to utilize 
these as ets ? 

TH _. MINISTER 0 STATE IN THE 
MJNISTR Y 0 FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
(d) Income .. tax: Value of assets sei-
z d in Income-tax searches during the 
last three financial years is a under:-

Finan clal year 

1981-82 

1982 .. 83 

1983-84 

Value of a sets 
eized' 

(Rs. in crore ) 
30.66 

27.96 
27,99 

Where any money. bullion, jewellery 
or other valuable article or thiog sei-
zed, the I. T.O is required to pass an 
order estimating the uodi closed income 
and tax thereon In a summary manner 
within 120 days of the seizure. The 
assets seized which are in excesS of the 
tax determined are returned to the asse-
ssee. The value oJ a sets thu returned 
was a under durina the last tlit e finan 
cial ye rs ;-

ndal year 

1981-82 

1982·83 

1 Q83 .. 84 

Valli of as 
returned 

(Rs. in cror 

16.28 

2.41 

13.29 

t 

) 

Th .. cash seized is deposited in pro. 
nal deposit account of the C.I·T. and 
other as ct are kept in safe custody 
either at stron room maintained by the 
In orne Tax Department or in Safe 
Deposit Vaults of the banks. 

Central Exci e: Good are eized 
whenever they are liable for confiscation 
und r the entraJ Exci e Law. The 
informa tion about seizure of goods 
during the last tbr e year j4j not re dily 
available. Afler seizure, the good are 
provision a IJy released on execution of 
bond and furnishing of security jf the 
partly so de ires and tberea fler th ca'e 
is adjudicated. Where on adjudication, 
the goods are not confiscated th yare 
released to the person from whom Ih 
seizure was mad. If tbe partly do s 
not opt to redeem the goods on pay-
ment of fioe in lieu of confiscation, the 
confisca ted goods are disposed of 
through auction. 

nforcement Dir ctoeat (or Ign E -
cbange Regulation Act): 

The Directora te of Enforcemen t 
seizes only Iodian currency and foreign 
currency a a result of the raids condu-
cated. Information about totaJ value 
of Indian/foreign currency eizC!d durin 
tbe Ja t three years j a under;-
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Indian For ign curr o'ey 
curr~ncy qui valent Rupee ) 

1982 Rs. 90.481akhs Rs. 45,47 ] khs 

1983 R . 86.54 lakhs Rs. 47.23 lakhs 

1984 Rs. 127.67 lakh Rs. 61.93 J khs 

A a result of investigations and/or 
adjudication, where the seized amount 
are not found involved in any offence 
under Forejgn Exchange Regulation Act 
or are not ordered to be confi. cated, 
the are return d to the persons from 
whom they are seized. The quantum of 
Indian currency/foreign currency retur-
ned to their owners h not readily avai. 
lable. 

Whtrever the Adjudicating authority 
has ordered conti cation the currency 
in QU tion is immediately credited to 
Central Government account through 
Reserve Bank/State Bank of India. 

Information about value of a ets 
~eiz d and relea ed it) customs case is 
not readily available. 

Visit of Chinl' Trade Delegation on 
Economic and Technical Co-operation 

320. SHRTMATI MA HURl 
H: Will the Mini~ter of COM-

be pleased to 
sta te : 

(a) whether r c ntly Chin. trade 
del ati n arrived in the capital and had 
a di cus ion with FI r on expao ion 

f Sino-1ndia trade, conomic and 
technical co-operation in a Dumber of 
area ; and 

(b) if so, the details in this regard 
and agreement reached? 

THE MINISTER OF TATE IN 
THE MINISTRY OF tCOMMERCE 
AND SUPPLY (SHRT P.A. SANGMA) : 
(a) and (b) An member delega-
tion from th hina ounei I for Pro .. 
motion of International Trade ( CPJ ) 
vi ited India from lst to 10th March, 
1985 on the invitation of the edera tion 
of Indian hamber of ommerce and 
Industry (FleeI). Items of export 
interest to India and China and the 
potential areas for baring technologie 

between the two countrie were identi-
fied and the p s ibilities of iudustrial 
collaboration and joint ventures between 
the two countries were consider d. 
leel and CCPIT &Iso igned an Agree-

ment on C operation for promotion of 
internationa I trade. 

Ship .. Br a ing Yard at Alanl 

321. S RI R .P. OAEKWAD: Will 
the Minister of STEEL, MINES AND 
COAL b¢ plea ed to state: 

(a) whether the ship-breaking yard 
at AJang, near Bhavllagar an indus-
trially backward region of Saurashtra, 
bas been passing through severe crises; 

(b) whether Government are aware 
that the yard can today accommodat 60 
ships at a time which means a capacity 
to break 180 to 200 bips per annum; 

(c). whether Government have allot-
ted only 60 ships during 1984·85 which 
implies a capacity utilisation of 30 per 
cent only ; and 

(d) whether, jn view of (b) and (c) 
above, Government will ensure uffi-
cknt allotment of scrapped ships to 
the yard so that atJeast 75 p r cent of 
its ca pacily is utilis d during the finan-
cial year? 

THE MJNISTER 0 STATE IN 
TH DEPARTM NT OF ST EL (SHRI 
K. NATW AR SINGH): (a) to (d) In 
1984- 5, the ship-breu ing unit in 
Alung have so far b 'en allotted 2.07 
lakh LTD Ollt of a tot I allocation of 
3.33 Jakh LD in the country. The 
impol t of ships for scrap i decided 
after taking into consideration the 
availability of rerollable scrap and 
rerollabJes from other sources, and the 
availability and demand for bars and 
rods which are the end product of 
scrap from ship~breaking. 

Bjfurcation of th Post of hairmao 
and Mana ing Djr dor in National 

Textile orporation 

322. HR R.P. GAEKWAD: Will 
the Minister of COMMERC AND 

UPPLY be pleased to state. 

a) whether Indian National Trade 
Union Congress bas made a demand for 




